
&Ole Mr Ei Ds Gu 

(OPEN COURT) 

CENTRAL AUMLNISTRATIVE, TRIOUNAL, ALLAHABAO BEPCH. 

&Lai Aj111:12. 

ORIGINAL APPLICATION U. 556 CF 1993. 

Dated: Tiii5 	 • .dayof. Auc,ust. • • P., 1995. 

tion'ble Mr„ 5. OAS GUPTA, A.M. 

2111)ell L Varma 	 

1, Ajai Kumar () Both sons to late Sukhdeo Bihari. 

„ Ahhal Kumar t',1 

Residsnts of Ard;".1i Baza.r, City Banda, district 

Banda" - Compiler Senses Operation Region, 

Tabulation Office, Oral at 3alaun. 

• • 
	 Applic ants, 

(By Acivmate Sri Shree (arn 	ta) 

Versus 

1, The Union of India through the Secretary, 

Roma Department* Central Sacrate,riat.,New Delhi. 

2, Dir ea for C eneus Op erati 

25, NIDwal Kishora Mon), 

n, 

Luc:know, 

  

3, The Regional Deputy Car tor of C MMUS : 

Operations, Shansi Rogi , 

4. ThG Deputy Director, Ce.sus Operations, u•P•, 

37, Manabir Pura, Drat, almin. 
Respondents. 

( By C. cw n9 ca Mat thaic4<ar 

:is Oak. was fil 

trative Tribunals Act, 19 

direction to the rt,,sponds  

under 'Section 19 of the Adminiti-

seeking the relief of a 

ts to regularise. the servioSs 

of the applicants from th date they have completed one 

year of service and also to prepare a suitaLle Ch101113 for 

the said purpose or absorption of the applicants. 



• 

2 - 

2, 	he apslicants we e appointed on different 

dated in 1991 in the Mir torate of Census Operation in 

connection with the census of 1991. Their services c 

to an end on 31,12,1992„ 	he applicants' CaSe is tha as 

they have completed more an 14U days in one calendar 

year, therefore, they were entitled to one month's notice 

unuer Section 25 (1) of Industrial Disputes Act, It is 

also stated that since th census work has not yet been 

completed in the departme t, there was no justificsti n 

for terminating the servi as of the applicants with effect 

from 31,12,1992, They fu her stated that work is sttil 

continuing and the poste are still available, therefore, 

the applicants have been .Ilagally depri,ed of the benefit 

of their continuous service and the action of the respon. 

dents is violative of Articles 14 and 16 of the Constitution. 

5. 	It has been further averred that in the does of 

daily rated Ces4al employees under Post and Tglegraph 

Dedatment Vs, Onion of I 

direc ted to prepare a soh 

ing as far as possible th 

continuously working for 

and Telegraph Department. 

said judgment of the Supr 

of Income TAX Department 

of India and others. The 

that a similar policy be 

the services of the ar.4.-1i 

ia and others, respondents were 

on a rational basis for •bsoro-

casual labourers who have been 

re than one year in the post 

it is also stated that the 

Court was followed in the case 

Of Welfare Association Vs, Union 

plicants have, therefore, prayed 

rmuloted ty the respondents and 

nts be regslarieed, 

4, 	It appears from a records that the Lucknow Bench 

of the Tribunal in UA No. 5/91 directed 	the reap° e ,ts 

to frame a scheme within hree months for regularise ion of 



$ 

900 emploYees appointed f 

given in DA No.491/91 for 

of daily rated employees 

directions were given by 

that the Union of India h 

challengig these decisio 

this SLp and a copy of th 

has been annexed by the r 

has been filed. The oper 

24.2.1995 reads as follows 

uplds of justice w 

Census Operation, U.P. is 

respondents who have work 

1961 and/or 1991 census o 

cuently retrenched for Lapp 

which may arise in the Dir  

1961 census. Similar diretion was 

-wing a scheme for absorption 

the census department. Similar 

verai other Benches. It appears 

filed 5U in the Supreme Court 

The Supreme Court has since decided 

order passed by the Supreme Court 

pondents to the affid,•it which 

lye portion of the said order dated 

1 be met if the Directorate of 

irected to consider those 

temporarily in connection with 

rations and who hove been subse.— 

intreents in any regular vr,c ancies, 

torete of Census Operationitand 

which c en be filled by dir 

are otherWies qualified a 

this purpose the length o 

in the Directorate of Cans 

for relaxing the age bar, 

Suitable rules may be mad 

connection by the 04.10.1.101 

Staff SelSction Commissio 

to the previous service r 

Census Department and thei 

the Census Department fo 

to the regular post. It i 

appellants have, in thei 

out that as of now 117 p0 

red.ruit can be :Ippointsd, 

recr.fritment, if such amp oyees 

eligible for these posis. For 

temporary service of such ploy ees 

s Operations should be considered 

f any, for such appointments, 

rid conditions laid down in this 

s. The appellants and 'or the 

may also consider giving weightage 

dared by such employees in the 

post service record in 

purpose of :heir selection 

directed accordingly. The 

ritten submission, pointed 

cs are vacant to which dir 

They have also submitted bat 
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out of thus posts, there we 

entry operator, Grade By .Jhi 

being filled up only from am 

1981, 1984, and 1991,, A3 p 

retrenchees were eligible to 

and had a s eed of 8000 key 

date entry. 'Although appro 

only 476 ap.,earcd in the tee 

Lucknow Uni and only 2 appl  

a 68 vacant ,.osts of data 

h has been advertised for 

nost the retrencheds of 

Recruitment Rules, only these 

apply, who were graduate 

epressions per hour of 

mately 800 retrenchees appl ed, 

conducted by the LiC of' the 

cants qualified. Out of these, 

only one coli ld be appointed, 

even after alowing for a,-:e 

difficulties in giving regul 

employees in the past, the 

and the Oir torate of' Censu 

to consider these retrenched 

to regular 'oats in the air 

the manner hereinabove sta.t 

however, have a right to be 

other norms laid down in con 

under the r ruitmenr.. rule a 

lation/ci ulars in that b 

5, 

 

since the other parso0 was overage, 

elaxation. Whatever may be the 

appointment to such retrenched 

pellants, namely the Union f India 

S Operation, U.P., are directed 

empioyeos for direct recruitment 

torate or Census Operation U.P. in 

The retrenched employees will, 

ansidered only if they ful 1. all 

ectiun with the: posts in question 

3.1 f. 

or in other departmental regu. 

cases in w Si ice the facts in 	a app 1 it% atiOn bEfore us an 

!which the d, rections were gi en by the Lucknow Bench of 

Tribunal anJ other Benches o which SLP was filed and Si 

deciderity he Supreme Court by the order dated 24.2,199 

the same, the controversy is settled. 'We, therefore, di 

the 

are 

p030 

of this application with a d rectien to the respondents to 



consider the cases of the 

directions given by the Su 

The L'ippiiCatiOn is dispos 

to beer their own cost. 

plicants in accordarce with the 

em e Court by order dated 21,20495, 

parties f accordingly leaving the 

Lc 

  

• 


